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[Shri A. C Guha]
■re taking to trace the five missii<g 
officers? Are they alive or not?

Shri Baj Bahadnr: Ever since yes-
terday, effort is continuing and people 
are at it. It is expected that by this 
noon or afternoon we might be able 
to send a diver down to trace the 
bodies because it is feared that the 
bodies might have been trapped m the 
unfortunate vessel

Shri TUigamani: Will a further 
statement be made7

Mr. Speaker: That will be after
the inquiry

12.07 hrs
MOTION RE. VIVIAN BOSE BOARD

OF INQUIRY’S REPORT OF LIFE
INSURANCE CORPORATION IN-
QUIRY—contd
Mr. Speaker: The House will now 

proceed with further consideration of 
the motion moved by Shn Haroh 
Chandra Mathur on the 7th Septem-
ber, 1959 regarding the Vivian Bose 
Board of Inquiry’s Report of the Life 
Insurance Corporation Inquiry, to-
gether with the two amendment's 
moved thereon.

Shn S. M Banerjee was on his 
legs yesterday He has already taken
7 minutes He may continue and 
have 8 minutes more

Start Kbadilkar (Ahmednagar). You 
promised to extend the time by one 
hour

Mr. Speaker: I understand the
hon Deputy-Speaker had said yes-
terday that after Shri S M. Banerjee 
concluded, ho would call upon the 
hon. Minister to reply.

Shri Braj Baj Singh (Firozabad): 
So many hon. Members have yet to 
speak.

Sardar Hnkam Singh (Bhatmda): I 
only looked at the allocation of time 
that had been given by you You had
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promised that there would be an 
extension by one hour. So I said that 
the hon. Minister would reply today. 
That was all I said, not that imme-
diately after Shri S. M. Banerjee the 
Home Minister would be called It is 
now for you to decide.

Mr. Speaker: Has it already been 
extended by one hour?

Shri Khadilk&r: No, no.
Shri Tangamani (Madurai): Yester-

day, we started only at 12*40. So even 
according to the original allocation, 
we have 40 minutes left.

Sitri Khmdiikxr: I hoar end 4(i 
minutes

Mr Speaker: According to my note 
here, 4 hours and 23 minutes have 
already been taken and 37, say, 40 
minutes, remain We shall extend it 
by one hour, that is, 1 hour and 40 
minutes. That is, it will go up to 
13 47 hours

Shri Braj Baj Singh: Some more 
time should be allowed for spokesmen 
of parties who are desirous to speak.

Pandit K. C. Shanna (Hapur): It is 
not a party question

Mr. Speaker: How long does the
hon Minister propose to take7

The Minister of Home Affairs (Shri 
G B. Pant): As much time as you can 
spare

Mr. Speaker: Normally, how much 
does he propose to take9

Shri G. B. Pant: I will try to res-
trict myself to 30 or 40 minutes. I 
cannot say I will make it as short 
as I can.

Mr. Speaker: Then we have 1 hour 
and 40 minutes of which 40 minutes 
will be taken by the hon. Minister.

Shri KhaiWkar: 1 hour and 40 
minutes are left If it is extended by 
one hour, we will have 2 hours 40 
minutes.
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Mr. Speaker: The hon Member 
has misunderstood me Only 37 
minutes were left out of the 5 hours 
allotted. I am extending it by one 
hour That comes to 1 hour and 40 
minutes The hon. Minister will take 
half an hour That leaves 1 hour 
and 10 minutes at the most 
If they confine themselves to ten 
minutes each, I can call six of them, 
but, if they would like to speak for 
15 minutes each, then I will call only
4 Shn Banerjee will end his speech 
m 8 minutes

Shri Harish Chandra Mathur (Pali): 
I will take about 20 minutes

Mr Speaker: For the reply’  How 
long did he take at the beginning’  
I cannot allow 20 minutes, I will 
allow 10 minutes

Shri Harish Chandra Mathur: Sir, 
the whole case has been built up m 
one hour If I have to give an appre-
ciable reply, it will take at least 20 
minutes

Mr Speaker Shn Banerjee
Shn S. M. Baaerjee (Kanpur) Sir, 

Yesterday I was trying to prove how 
our Government is indirectly support 
mg those who are involved m cases 
of corruption After reading this 
jrport, I have come to the conclusion 
that any industnahst who can afford 
to give a handsome donation to the 
ruling party can get any favour from 
the Government Shn Mundhra 
rather felt apologetic before the 
Board for not paying a bigger amount 
He said that he had paid and that all 
the other industrialists and everybody 
pise have been paying and that he 
had paid less compared to what other 
People had paid So, he was feeling 
very apologetic

An Hon Member: To what other 
parties was he paying,

Shri S M. Banerjee: Other parties 
—he has mentioned one He has 
mentioned Rs 5,000 to the Socialist 
^wrty. (interruption!).
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An Hon Member: He is mistaken. 
Mr Speaker. Order, order, let him 

go on.

Shri S M Banerjee: So, it is quite 
clear that Shn Mundhra did pay a 
nice amount He paid Rs 2k lakhs 
and got only Rs 1 crore and odd 
The Tatas paid Rs 10 lakhs and they 
got an industrial loan of Rs 10 crores 
So he was apologetic about it

This was really a drama in which 
Shn Patel was the hero or the villian, 
Shn Kamat an unfortunate co-actor 
and a friend and Shn Vaidyanathan 
an old sinner and senile as desenbed 
by Shn Knshnamachan, who was 
supposed to act as a faithful servant 
of this villain, Shn Patel, and Shri 
Knshnamachan was slowly prompting 
the whole thing without giving any-
thing in writing 

An Hon Member: Most probably
remaining behind the screen

Shri S M Banerjee: Yes, remaining 
behind the screen There were others 
also who were less active, but some 
of them have been brought out by 
my hon friend Shn Feroze Gandhi 
So, it is not clear to me still as to why 
Shn T T Knshnamachan struck out 
a portion Was it not with the motive 
of cancealing certain facts from 
Parliament’

Sir, I would read that portion of 
the Bose Board’s report The report 
says about Shn Knshnamachan.

"because this attempt to dis-
claim more knowledge about this 
transaction than can be helped is 
of a pattern with the other dis-
claimers and evasions to which we 
have already drawn attention and 
falls into line with the general 
pattern that we have observed all 
through and adds to our convic-
tion that we have not been toM 
the whole truth by anyone who 
was concerned with this deal.”
So, it implies that the then Finance 

Minister, Shri T T Krishnamachari
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[Shn S M Banerjee] 
was also suppressing the truth and 
whatever he gave out was not the 
truth This was a suppression of fact 
is dear from whatever has come out 
of this discussion before this House 
So, I hope no attempt should be 
made or will be made to hring back 
Shri Knshnamachan into the Cabinet 
There is a saying that ‘the paths of 
glory lead but to the grave’ , and Shn 
Knshnamachan should console him-
self by remembering that ‘the
paths of corruption lead but to 
resignation’ That should be his con 
solation

There is another thing—how Shri 
Krishnamachan or Shn Patel or Shn 
Vaidyanathan and others were ignor 
mg the procedure laid down by Shri 
C D Deshmukh In the name* of this 
autonomous corporation they flouted 
everything I have quoted certain 
passages from the report to show how 
they grew bolder and bolder until the 
camel drew the Arab out of the camp 

Another point is this When Shn 
Knshnamachan himself visited the 
Corporation offices he had made cer 
tain remarks Those remarks are 
worth reading He said something
about the functioning of the offices 
Shn T T Knshnamachan visited the 
.LIC offices on 15th April, 1957 and 
recorded the following note

“I am sorry to say that my visit 
to the Corporation and certain sec 
tions of the Zonal Office for two 
days has not left with me a feel 
mg of satisfaction that things are 
all right In the first place, the 
Head Office organisation wants a 
lot of brushing up I find from 
the record which Shn Kamat 
showed me about my direction to 
Rajagopalan more than 2 months 
ago, that apparently Rajagopalan 
had taken no action I would 
consider this to be a grave 
dereliction of duty I am not 
stue whether under the circum-
stances, Rajagopalan is suitable 
for continuing as n»naginf direc-
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tor of the Corporation On all 
accounts Vaidyanathan is no use, 
he was never very good at the 
best time I suppose he u  actual-
ly senile”
This Shn Vaidyanathan, at the time 

. insurance was being nationalised, came 
out with an article which was against 
nationalisation Unfortunately, the 
story of this country is that 
nationalise an industry without 
nationalising those who are to run 
that industry That is the greatest 
tragedy here These people who stood 
against nationalisation when thev 
join the nationalised industry want to 
prove that nationalisation is nothing 
and there should be no nationalisation 
in future Now, this is the picture of 
nationalisation m this country So, 2 
personally feel that the entire thin 
has to be reviewed again 

Now, coming to the U P S C  report 
before I say something I must cop 
gratulate that particular member, Shi1 
Pillai, who had the courage and 
boldness to give a note of dissent 
when he knew very well that Govern 
ment would not accept it I congratu 
late him for such remarks But 1 
want to put a pointed question to tht> 
hon Minister today whether it i» 
obligatory on the part of Government 
to accept the advice of the UPSC 
If the reply is m the negative I 
would ask, why then, did they ignor 
the Vivian Bose report and accept 
the recommendations of the UPSC 
Why did they ignore the report of a 
Board headed by a learned judge of 
the Supreme Court?

It may be pleaded, taking advant 
age of the U P S C  report, that Shn 
Patel was found guilty but later on 
the U P S C  recommended that he was 
not guilty so that Shn Patel has been 
left out Then why was Shn Krishna - 
machan forced to resign7 I may 
assure the House that two wrongs do 
not make one right So, let there be 
no attempt to bring back Shn T T 
Krishnamachan again

SCPTSMBKt *  1988
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There is another thing 
An Hon. Heather: You are so much 

afraid of him9 
Shri S. M. Banerjee: No, not at all, 

not even ot the party; not all of you 
1 am not afraid of you all.

Shri T ja fi (Dehra Dun). We are 
proud of him 

Shri C. K. Bhattacharya (We&t 
Dina]pur) He is still a member of the 
House.

Shri Tyafi: We are proud of him, 
the party is proud of him.

Shri S. M. Banerjee: The party may 
be proud of him, you may be proud 
of him, it is very good 

My submission is this When the 
Vivian Bose Commission was sought 
to be discussed in this House and 
when certain reports leaked out m 
the Press and we demanded from the 
hon Minister that it should be placed 
on the Table of the House, you weie 
kind enough to suggest that the report 
should at least be circulated to the 
Members during the off season Had 
this report come out at that time, I 
think, the position would have been 
different Unfortunately, this House 
has been reduced to a post-mortem 
House, where all those surgeons be 
longing to the various places m the 
country are operating on this Mundhra 
scandal just to And out what was the 
disease I do not know what words 
to use I am really sorry for this
affair

The Home Minister has always been 
trying to hide certain truth A few 
days back there were reports in the 
papers that some secret flies had been 
stolen by a clerk m the Ministry of 
Home Affairs Because there was no 
time left, I tabled a short notice ques-
tion It was a very serious matter 
How could secret flies be stolen by a 
clerk? What were the contents in 
that flle? The reply which I have 
received says-

“I am directed to state that the 
Home Minister is not prepared to 
accept short notice . .”
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Unfortunately, I have no tune to 

give the usual notice
Mr. Speaker: When was that ques-

tion tabled’
Shri S. M. Banerjee: I got the reply 

only yesterday
Mr Speaker: When was it tabled?
Shri S. M. Banerjee: About seven or 

eight days back, I believe
Mr. Speaker: Even then there were 

more than ten days
Shri S. M. Banerjee: 1 had many 

questions on the 11th and this was 
very urgent and important

Mr Speaker: What I say is that if 
short notice is not accepted, then theie 
is sufficient time foi long notice

Shri S. M. Banerjee: But I got that 
it ply only yesterday

Mr. Speaker: Why did he give noticc 
of a short notice question then’

Shri S. M. Banerjee: The matter 
was urgent and important

Mr Speaker. Hereafter whenever 
hon Members are in doubt, they can 
table both a short notice question and 
a long notice question

Shri V. P. Nayar (Quilon)' But that 
will be a ground for not accepting the 
short notice question

Shri S. M. Banerjee: In the end, I 
would say that m view of the discus-
sion riiat has taken place in this House, 
the Government must revise the deci-
sion. I feel that the members of the 
Government are not following a policy 
which is in the interest of the country. 
1 remember to have seen the picture 
of the three wise monkeys with 
Gandhiji That seems to be the policy 
of the Congressmen and the ruling 
party Do not speak, do not hear, 
do not see—what’ —cases of corrup-
tion The policy of those wise mon-
keys is being followed by these un-
wise Congressmen in a different way. 
They ignore all cases of corruption. 
So, mv submission is this After att
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[Shri S. M. Banerjee]
this discussion, Government must re-
consider their decision and punish 
those who are guilty. It is not an 
aspersion on the ICS officers if one ICS 
officer has proved himself to be a 
black sheep. If he is punished and if 
people speak ill of him, it will be 
doing only justice and it will not 
affect their morale. They will also 
think that this man was a black sheep 
among them.

With these words, I again demand 
the hon. Minister to revise the Resolu-
tion, which, in my opinion, is absolute-
ly wrong. Otherwise, as Shri Mahanty 
has suggested it should be consigned 
to the waste-paper basket as that is 
the place which this Resolution 
deserves.

Some Hon. Members, rose—
Mr. Speaker: I am not prepared to 

call Shri Khadilkar. I have looked 
into the list. I must give opportunity 
to the other groups also. The U.P. 
people have spoken. I propose call-
ing from the Socialist Group Shri 
Braj Singh and then Shri Kamble 
from the Republican Group. Then I 
will call upon the hon. Minister.

Shri P. N. Singh: Sir, from the 
Socialist Group, I will speak. My 
name is P. N. Singh.

Mr. Speaker: Very good.
Shri Tangamani: Sir, my name has 

been given.
Mr. Speaker: But the Party has 

taken 30 minutes or so. Shri Thanu 
Pillai.

Shri Thanu Pillai (Tirunelveli): 
Mr. Speaker, while considering this 
report, the hon. Members applied 
their minds to loopholes suitable to 
them. Two Commissions and the 
UPSC have come to rather different 
conclusions. While the Chagla Com-
mission made certain observations and 
we still had doubts as tcf whether its 
was the right conclusion, the Bose 

‘ Commission had come out with a diffe-
rent approach. The Bose Cwhmission
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was given more information than was 
made available to the Chagla Com-
mission and it has come to a certain 
conclusion. In that conclusion, though 
it brings in circumstances such as the 
Minister going to Bombay and Mun- 
dhra also going to Bombay, it has not 
been established that there was any 
concurrence and understanding 
between the Minister and Mundhra. 
The very name Mundhra creates a 
fear in the minds of some people. 
There are many Mundhras in this 
country. He is only a creature of 
circumstances. When you allow the 
race course of industrial capital called 
the share market and the bucket-shop; 
called brokers, certainly, not ano 
Mundhra but many Mundhras could 
be created. .We will have to look into 
the system of the economy of the 
country and not simply say that a 
man has done this. It is true in the 
world that many a culprit goes scot- 
free and somebody who is caught, 
though he had committed a lesser sin, 
is punished with a capital punishment, 
sometimes. Not that I hold a brief 
for Mundhra. When you consider an 
individual, his other circumstances 
will have to be taken into considera-
tion. People who talk about Mun-
dhra and make capital out of the 
name Mundhra have behaved worst* 
than Mundhra in the State sectors. 
People have made money. There 
were accusations made here. Cir-
cumstances could be utilised for the 
benefit of certain people, institution;; 
or parties. Much was said about the 
contribution to the party funds. Gov-
ernment has also explained how this 
question of party funds has to be 
dealt with. Which party has not 
received funds from the public? 
Every Party, including the Commu-
nist Party, has received funds. We 
receive it openly, of course, from Mun-
dhra and men like him. . .(Inter-
ruptions.)

Shri B. K. Gaikwad (Nasik): Not the 
Republican Party.

SEPTEMBER 8, 1969



<£<gi re: BHADRA 17, 1681 (SAKA)

Shri Huum ratal: Who knows? No-
body knows about the Republican 
Party. It has to be looked into with 
m microscope. That may be the trouble 
with that party . (Interruption*.)

Shrtaati Beau Chakravartty 
<Baairhat)- Can you prove it*

Shri Thanu Pillai: The hon lad> 
Member is angry Perhaps she want*, 
to force me to say something aboul 
iTiralji and the past Kerala Govern 
ment. We have got a principle- not 
to attack those that are dead and gone 
So, that Government is not there and 
we do not want to attack that Party 
The point is that all the parties, in 
eluding the Communist Party do gel 
funds

Shrimati Renu Chakravartty Win
do you not prove it’

Shri Thanu Pillai: It cannot bt
refuted (Interruptions) They
use the trade union front for inti-
midating many people

Shri B. K Gaikwad: On a point c' 
explanation, will the hon Speaker ask 
the hon Member to correct himself 
because I have .said on behalf of the 
Republican Party that the Republican 
Pfcrty has not received a single pit 
from such persons’

Mr. Speaker: He said that all partita 
got funds (Interruptions)

. Shrimati Renu Chakravartty : Wheie 
is the proof, if he is so sure"

Mr. Speaker: Order, older Ht
generally says that there is no party 
which does not receive funds The 
hon. Member stood up and interrupted 
him. Then he said that he could not 
say definitely and that is all that an-\ - 
body can say

Miriimd Renu Chakravartty: What 
k the meaning of this allegation’

Mr. Speaker: One swallow does not 
l—w  a summer. If one -party does 
pet get, does it mean that all the

(A i) LSD—4.
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other parties do not get? .(Inter*
ruptUms)

Shrimati Renu Chakravartty: Sir. 
on other occasions, you have ruled 
that one cannot make a sweeping al-
legation without substantiating it.

Mr. Speaker: All parties receive 
some funds (interruptions.)

Shri Thanu Filial: I am prepared to 
substantiate it. Let the Communist 
Party come out foi an enquiry to find 
out whether it has not received any 
money from any quarter . I challenge 
them I am prepared to come before 
the Commission and say whether, vie- 
a-vis the Congress Party, the Commu-
nist Party has been receiving funds 
or not

Shrimati Renu Chakravartty: Is he
prepared to move a motion like that*

Shri Thanu Pillai: Not only that.
We get money from Indians in our 
country But they get money from 
outs de (Interruptions ) It is very 
difficult when people* are told the 
truth Truth is sometimes hard to 
lease It was an open fact that money 
wa» being collected as a fund for 
parties during the freedom struggle 
and even aftei the freedom fight be-
cause we havt 10 fight these people 
We are not having a one-party State 
We have got a multi-party State 
They adopt certain methods, and we 
adopt certain different methods

Shri Prabhat Kar (Hooghly). You 
are '*> safeguard the interests of 
M’ir .vn 1

Shri Thanu Pillai: They have got 
many Mundhras. Not only there are 
individual Mundhras in this country, 
but 1 am constrained to say that the 
misuse of finance in Kerala now be-
comes more apparent, more real. I 
am forced to say that the communist* 
had created a Mundhra State in this 
country Why shout about individuals.
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LShn Thanu Pillai] 
when a State can utilise its machinery 
to utilise the funds for the sake of the 
party?

Shrimati Renu Chakravartty: Havt 
you got proofs’  Why don't you move 
for an enquiry9 (Interruption)

Shri Thann Pillai. I am ever ready 
to accept an enquiry The people of 
Kerala have told you what it is 
Everybody m this country knows it 
What is the use of hiding a fact, a 
fact which is so apparent, so patent, 
so real? The people of Kerala did not 
fight for nothing They fought be-
cause they found that a State of 
Mundhra was developing and it was 
very dangerous (Interruption) That 
was the only reason why the people 
of Kerala were forced to agitate 
(Interruption) Wt are going there 
ttid there we will meet you, don’t 
worry

Now, coming to this Report—Sir, 
you must give me more time to cover 
these interruptions—Shri Sivashun- 
mugam Pillai has come to a right con-
clusion The other commissions have 
held that the whole truth has not 
been told At least the dissenting 
member of the U P S C has found that 
the whole truth has been spoken

The drag in the Calcutta market was. 
a reality and the Minister, on his 
avowed principles, did not want to 
use the finance of the L IC  for the 
protection of the drag on the share 
market Therefore, the principal Fin-
ance Secretary who had his own
theory, his own approaches, so much
liberty of action, so much discretionary 
authority, overstepped his authority 
and took an over-interest m the deal 
in which he was bringing m the 
Mundhra affair Now if the market 
value of all these shares is taken the 
L IC  is not a loser but a gainer But 
that day, when this question was
raised, the situation was different

Shri Morarka (JhunJhunuV But
the method was wrong

Shri Thanu Filial: The deal may be 
wrong If there had been any attrl-
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bute of corrupt practices, of mala, 
fides, I would have accepted the ob-
servation of Shn Morarka But in 
the absence of mala fidea being attri-
buted anywhere, you should give the 
better interpretation if there are two- 
possible interpretations Therefore^ it 
somebody has made some money and 
some of our hon friends know it, it is 
bej ond the purview of this House 
because that has not been mentioned 
in any of the reports and no mala 
fides have been attributed to any-
body As such, the best construction 
that could be placed is that the Prin-
cipal Finance Secretary took upon 
himself a strong measure to put up 
that share market which was dragging 
And, it was a deliberate drag on the 
market, because many banks and 
many share brokers were unloading 
the shares of Mundhra concerns parti-
cularly because that man was caught 
in bad debts If he had been given 
time, it is possible that he might have 
consolidated his position and got 
things settled God only knows whe-
ther even after this he will come again 
in another name and consolidate hia 
position, because the system, as I ob-
served m the beginning, is such that if 
a few bankers will under-write, if a 
few share brokers will assist, a man 
with scrap or with nothing can be-
come a multi-millionaire in a few 
months or a year That being the eco-
nomic situation and the pattern o f 
society, much could not be made out 
of this one man’s name being shown 
as a red herring everywhere 

Now, coming to the Minister’s part 
of it, hon Members of the Communist 
Party, particularly said that he is 
very much kicking and alive and 
therefore they were taking this atti-
tude If the hon Member concerned 
had an objective thinking and said 
that there was this reasoning, this 
principle involved in the face of the 
facts about the Minister and therefore 
he was taking a particular approach, 
I would have welcomed it Blit Hi*

SEPTEMBER «, 1MB
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hon. Member who spoke yesterday an 
ffthalf of the Communist Party said 
t a t  Shri T. T. Kriahnamachari is 
quite alive and kicking. Therefore, 
Sir, there is the fear of the hon. 
Member and his party. A strong man 
from the Congress Party to be on the 
Treasury Benches is not to their 
liking. That should not be the motive 
behind in analysing the deeds of per-
sons, whether Members or Ministers, 
by this House. This House, Sir, when 
it expects the respect and regard to be 
given to it, hon. Members, to which-
ever party they m ght belong, must 
bring in an objective thinking and not 
accuse a particular individual who is 
not to their liking giving interpreta-
tions which are extraneous.

As Shri Feroze Gandhi very ably 
submitted before the House yester-
day, it has not been proved that the 
Minister told categorically that this 
money could be invested in any of 
the shares. But as all of us know, 
he said: “Look into it” . If it meana 
that there was a categorical direc-
tion by the Minister to buy these 
shares and the Principal Finance 
Secretary took it to be so, it may be 
that he was aware that he did not 
give any consent but he thought that 
the purchase of these shares could 
not have been very bad and In the 
ultimate analysis it would all come 
up, as it has actually come up. But, 
then, there was another difficulty 
also. He could not go Into the full 
question and immediately bring in 
only the good shares and leave out 
the bad shares. It is the bad shares 
which would affect those concerned. 
Therefore, perhaps, !he speculated. 
The Principal Finance Secretary or 
any officer of the Government has 
no right to speculate on Government 
money or Government authority. If 
the finding is there that he has over-
stepped his authority and taken over-
interest in the matter, to that 
flxtent___

8W  FMtmc Gandhi (Rai Bareli): 
1 tHnk X have been a little misunder-
stood. What I said yesterday was that
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Shri T. T. Krishnamachari had not 
mentioned to anybody that the Life 
Insurance Corporation should invest in 
these shares. It is only when Mr. 
Patel went to him that be said: “Look 
into it".

Shri Thanu Pillai: That is right. I 
am only saying that on this “Look intp 
it” Mr. Patel took up the matter. Aa 
I said earlier, when there are two 
possible constructions, we should take 
the better one. The Government has 
in its wisdom dropped the charges. In 
democracy, when you wield power, 
according to our old saying, you must 
use it mildly. The benefit of doubt 
should always be given to the accused 
even if some doubt is there. The 
Government was rather generous. It 
was not afraid of taking disciplinary 
action against an I.C.S. officer because 
other officers will all be demoralised. 
There are cases where I.C.S. officers 
have been punished. But in this case 
they perhaps thought it proper to 
drop the charges without taking any 
further stringent disciplinary action, 
not out of fear of demoralisation of 
other officers but out of generosity and 
the benefit of doubt being given to the 
accused.

Then, there is much force in the 
argument that if the factual wrong or 
mistake has not been established, the 
constitutional responsibility also is 
rather meaningless. To that extent, 
when one is dropped the other has to 
be amended.

Shri Krishnamachari, I would sub-
mit resigned even before the Chagla 
Commission’s Report was published. 
His resignation was tendered much 
earlier. We have had other instances; 
Shri Lai Bahadur Shastri resigned 
because he felt after the Ariyalur 
accident—it touched him so much— 
that his department had gone wrong 
and he thought he must take the res-
ponsibility and resign. Because he 
resigned can you say that there were 
other attributes to be attached to himT 
Likewise, Shri Krishnamachari honest-
ly felt—he eloquently speaks about it
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itx his letter to the Prime Minister— 
that it won't be proper or useful for 
him to continue in that important office 
and be of assistance to the Prime 
Minister or the Cabinet with these 
sorts of reports and rumours and en-
quiries The res gnation was accepted 
after the report was submitted. There-
fore, during the tune between his 
resignation and its acceptance the 
report was submitted to Government 
Therefore, it is not the outcome of a 
finding that Shri T T Knshnamachan 
resigned But lie resigned by his 
free will As h» was a Minister be-
longing to the Congress party, he 
thought that he must set a good 
example to this country Further, 
there is the precedent of Shn Lai 
Bahadur Shastri Therefore, Shn 
T. T. Krishnamaphan’s resignation is 
not the outcome of the Chagla Com-
mission’s report or its findings But 
he resigned on a principle which he 
thought was sacred, and he applied to 
himself that principle We must put 
only that construction and not feel 
that his resignation is the outcome of 
■this report and that it should be 
amended and all that

So, my clarification of the whole 
position would be that the Minister 
resigned by has own free will, thf 
report had no impact on the resigna-
tion and the further action taken by 
Government was dependent upon this 
democratic approach, a sort of softer 
approach than a stringent approach

Br M. S Aney (Nagpur) Was the 
designation before or a*ter liis exa-
mination as a witness by the Chagla 
Commission’

Shri Thana Pillai: There was no 
question of resignation before the 
Chagla Commission enquiry at all. 
Before its report or its finding was out, 
he submitted his resignation But 
apart from that, I may say that the 
renort is different and the enquiry Is 
different. The resignation is not the 
outcome of that finding Even befora
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that finding, fee gave his mnifnati— 
That is my submission.

Therefore I would submit that the 
Government's resolution is quite Ja 
ordtr and most proper and nothing 
else could have been better.

Shri B. C. Kamble (Kopargaon) 
Sir, at the outset I would like to niae 
an important question, namely, what 
is the constitutional convention that 
this House proposes to adopt with re-
gard to such reports The kind or 
report which is before the House has 
a special significance because the 
Board was beaded by the best judicial 
men. They have no partisan mind and 
therefore they reflect, as a matter of 
rule, the wishes of all sections of th« 
House

I was searching whether there u 
any similar report m any other coun-
try which can compare with this report 
here I found such a report la 
England, m the year 1949, there was 
a report called thr report of the tn 
buna] appointed to enquire into the 
allegations reflecting on the official 
conduct of the Ministers of the Crown, 
and o‘ hcr public servants I havr 
carefully gone through that repor 
with a view to make a comparative 
study of ttie report before us as well 
as the Chagla Commission’s report 

In the year 1949, what was the atti 
tude that the Government in Britain 
took, and what was the attitude that 
the opposition party took in the 
British Parliament’  I shall be con 
cise and 1 shall show what was thf 
convention there and what convaa 
tion this House should follow. At 
that time, Mr Attlee was the Prime 
Minister of Great Britain What wa* 
the moHon that he made’  The motion 
read like this:

“I beg to move that the report 
of the Tribunal appointed 'under 
the Tribunals Enquiry Act, lttl. 
etc, etc., be accepted by the 
House"

TTint was the motion that was jtiafe 
by the British Prttne Minister ‘Wlkrt

SEPTEMBER 8, 1950
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fc tlve speech that he made’  Very 
bnefly, the speech was

“Where there are rumours, 
rumours of corruption in the public 
service wbich ought shake public 
confidence, there must be mean* 
at rapid investigation ”
How did he conclude his speech7 

Be concluded by saying:
‘Whatever be our party differ-

ences, we are all united in our 
determination to maintain the 
highest standards of integrity in 
tne public life of the country The 
report of the Tribunal has shown 
the pitfalls that beset the path of 
public men m high positions and 
the terrible consequences that 
may flow from anv laxity"

That is what the Prime Minister of 
the United Kingdom said

What was the attitude that the Op-
position took at that time'’ At that 
Hiw, the Conservative Party was in 
the Opposition and Mr Churchill 
made a spech What was his speech’  
Briefly the substance of the speech 
was

‘1  cannot feel that any party 
Issue is involved The honour of 
the Labour Party, of the C o n s e r -
vative Party and the Liberal Party 
Is not the interest of those parties 
alone, but of the British nation”

Therefore, what I would like to say 
is this whether we are united or not 
united, so far as the maintenance of 
high standards at integrity in public 
life is concerned, my submission is, 
we should remain united fliat is to 
say, a certain convention must be 
followed

The other question is this When 
there are rumours, and, as Prime 
Mimster Attlee said, wtien there axe 
Tumours which shake the public con-
fidence, whether we agree or we do 
not agrees we must have rapid means 
•f investigation I suppose the hon

Home Minister would raise to
the status to which Prime Mimster 
Attlee rose That is to say, with re-
gard to such reports, the constitutional 
convention is that the reports must be 
unanimously accepted That is why I 
submit that m the case of this report 
this convention should be followed

We have got a Constitution It is a 
ten-year old Constitution It is pure-
ly a skeleton Therefore, flesh and 
blood must be put into the Constitu-
tion and that can be done only by 
adopting this kind of convention. 
Therefore, what I would submit is 
that this kind of reports, and parti-
cularly this report before the Hbuse 
should be unanimously accepted by 
the House 

I would now turn to other things. 
My hon fnend Shn Feroze Gandhi 
made a very nice speech I heard him 
quite attentively However, I waa 
rather wondering whom he waa com-
plaining against That was my won-
der He was complaining, or he was 
criticising the Government resolu-
tion That is to say, he waa criticis-
ing the Government of his own party. 
Having regard to the procedure and 
having regard to the methods of the 
parliamentary system at Government,
I do not know whether he was fair to 
himself or to the Government of his 
party at even to the hon House, 
because there are certain tilings to be 
considered in this connection I inci-
dentally refer to this aspect of the 
matter because if there are views 
which go to criticise the Government 
policy, naturally they must cone 
from the Opposition side and they 
must get more time But what »  
happening is that much of the time is 
f.von by the Congress members and 
I submit that there should be an im-
provement •» far as this aspect is 
concerned 

What Shn Feroze Gandhi said is 
very important He has given ua 
the material and he said that the 
Bose Board’i  report leaves us guess-
ing He tried to point out what waa
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.the driving force and he pointed 
towards Shri Chaturvedi, the Chair-
man of the Calcutta Stock Exchange 
He received cheers in this House, 
that is to say, the House was almost 
in agreement with what Shri Feroze 
Gandhi said. If that is so, tile 
material that he has given leads us 
to further investigation. In other 
words, we cannot stop here. Unless 
we trace it fully and see where the 
responsibility lies, we cannot stop. 
Otherwise, the impression in this 
House and outside the House would 
be that there are more energetic men, 
more intelligent men, more 'design- 
fur men who can defy even the best 
of judicial minds, who can defy the 
Government and who can defy Par-
liament. That impression should not 
be there. Therefore, Shri Feroze 
Gandhi has supplied further informa-
tion and there must be further in-
vestigation in order that we should 
have the means of rapid investiga-
tion when there arc rum&urs which 
shake the public confidence.

I have read the Government reso-
lution very carefully. The hon. 
.Home Minister is here. I am sorry 
to say that the resolution is without 
any substance whatever. It does not 
contain any substance. On the con-
trary, the resolution is on the de-
fence. It has nothing positive to say. 
It is apologetic. This matter arose out 
of a good deal of discussiton in this 
House. The House adopted a cer- 
4ain resolution which was moved by 
.the hon. Prime Minister and that was 
on the Chagla Commission's report. 
My .precise question is, can Govern-
ment adopt independently a resolu-
tion without taking this House into 
confidence, when it had been stated 
in the motion passed by the House 
■that appropriate proceedings shall be 
initiated against the officers respon-
sible for putting through the transac-
tion? This House was silenced on 
the basis bf that assurance which was 
’given by the Prime Minister. Due to 
shortage of time, I will read only the 
relevant portion of the motion adopt-
ed by the House:

Vittfcm Bose 
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“Government propose to initiate 
appropriate proceedings on the 
basis of the findings o f the Com-
mission in respect of the officers 
responsible for putting through the 
transaction.”

We are bound by this motion, whe-
ther the Home Ministry is bound or 
not; I suppose the Ministry also is 
bound by that So, if due respect is 
to be given to the wishes of the
House, prior to coming to the House, 
the Home Ministry cannot adopt any 
kind of resolution, as they have done 
now.

Sir, what is the appropriate pro-
ceeding? Is dropping the charges 
appropriate proceeding? I would like 
to know from the hon. Home Minister 
as to whether whatever the Prime 
Minister said is or is not to be res-
pected. The Prime Minister said 
that approprite proceedings shall be 
initiated. But we find the appropriate 
proceeding is dropping the charge. It 
is really very wonderful that they do 
not have any regard whatsoever for 
a motion which has been already 
passed by this House.

I am not particular about Mr. Patel, 
but I am saying to the Government, 
you honour your word. What are the 
grounds given for dropping the 
charges against Mr. Patel? Four 
grounds are given: Distinguished re-
eord, complicated post-budget situa-
tion, absence of mala fid.es and advicc 
given by the UPSC. With regard to 
his distinguished record, was Govern-
ment knowing tor not knowing about 
the distinguished record before the 
Boafrd was appointed? The distingui-
shed record was there already. The 
complicated post-budget situation 
also is well-known; there is nothing 
additional or special about it. Regard-
ing absence of mala /ides, when Mr. 
Patel’s explanation was received by 
Government, could Government see 
any mala fiies or bona /Ides? If Gov-
ernment could see that th4re was 
’absence of mala fldsf, Government 
should not have instituted an inqtiiz?

SEPTEMBER », 1999
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•with regard to Mr. Patel. But Gov-
ernment was satisfied that there was 
something to be inquired into and so 
Government instituted the inquiry 
and Mr. Patel was accordingly charge* 
sheeted

There is a curious thing, viz. that 
Mr. Patel raised a question about the 
Jurisdiction of the Bose Board accord* 
ing to the rules of discipline and he 
said, the Board has no jurisdiction. 
He referred to rule 5. Due to short-
age of tune, I cannot go into it ia 
detail Incidentally, I wtould say to 
the Government, please come forward 
with a Bill to make a law under arti-
cle  309 which will govern the service 
conditions of the employees with re-
gard to the affairs of the Union. The 
service rules are being framed on the 
Imsis of the old Act probably the 
Government 'of India Act of 1935 I 
do not know the exact position The 
proper position would be that Gov-
ernment should bring forward a Bill 
under article 309, which provides 

“Subject to the provisions tof this 
Constitution, Acts of the appro-
priate Legislature may regulate the 
recruitment, and conditions of ser-
vice ”  etc

With regaid to the UPSC’s advice, 
the UPSC have entered a field which 
is not theirs at all In fact, they had 
no business to enter into the findings 
of the Bose Board The UPSC shall 
be consulted only with regard to dis-
ciplinary act>on What they Jiave 
to say is, either take disciplin-
a r y  action or do not take; or 
the action should be more severe 
or less severe. Beyond that, they can-
not go into tho findings of the Bosr 
Board Otherwise, we are creating 
very bad precedents Of course, while 
action against members of the UPSC 
should not be taken, there is the 
appropriate article 370, whereby the 
members of the UPSC can also be re-
moved. Therefore, this matter should 
he fully enquired into as to why they 
have suoh advice. That is very 
strange. I have gone through the
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reports of the UPSC and there are 
many instances where the Commission 
gave certain advice, which was not 
accepted by Government. There is a 
case of an executive engineer who 
went to the Deputy Director and 
saw him without his permission. Im« 
mediately he was fined. Even though 
the UPSC said that action should not 
be taken in that case, Government took 
certain action. But in regard to Mr. 
Patel, two Commissions have held 
that he is guilty. How can you then 
say, "We rely partly on the advice 
given by the UPSC”’

Finally, I would submit to the 
House that if we do not adopt a 
convention to adopt such reports, our 
future is not so good. I am saying 
this because in future, it is likely to 
happen that there will be no regard 
whatever for the findings of any 
judicial authority Therefore, due res-
pect should be given to the report 
and the report should be adopted. 
Further, if we believe m high stand- 
dards, there should be a further in-
vestigation into the matter The 
matter should be fully dealt with in a 
proper manner, so that the public 
may know that the Members of this 
House are so vigilant that the matter 
cannot be left half-way and it should 
be dealt with fully and properly. 
That is my submission

^nrr % i r o  qr p
#  f W  «tt fa  tftr

jpt ^TrJn wr sros 
t  ?> 1 ^farr irff arRr «pt

? sr f  fa  frra m  «pt 3*- 
farr

h w rit ^  -asr »  3^ %  s *  
grr ^frrft apt STfrT s rV t  %  tfPT 

^  ifk  5T?T spt TT 
ip  ifrr *fcT f t  1

^  ^  t  fa  3T5 4*7H<f $■



6943 Motton re: SEPTKMBSB 8,. !W  Vivian Bom
Board o f Inquiry'*

[«ft* » »rro 
%  t o  t o t t o  * t  h t o
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w  t o  *}5 »t tfta % jtpt^ #  «Pt$ t o *  
sf f̂ «rr i <sn?r vr t o t o  t

t  fv  «ft *t» Ho ffgOP fH lf l
«ct m  arrcsjv $, *nr »ft$ a ft* ir 
to? ?r$ <n$ $ 1 ^
t o  *fr a?t t  far w w  qrf*r?R «rtr 
*tft%  *rrflr ?rnr ft ft ro  afr*r

* t  fat* % ***£»■ ^  «sw
vror «nrr t  t o  *rt tft « t r  3  ^  
t t o t  ftoi i t o  v t *5 *it %tot & f*’ 
aft *r*«Tsn%«r £ %ftr f r o  ^ q f g rfaff 
v  * r  htto in f  ft TO fas
tf-ITO *  jjtr -*ft, fUT rfF«TFCT5H 
iff* * *  5h*r wrntft srgt $ 3T? qr<rr t o r  
% f*w fa  «ft ywnrnn^ *r *r*ro $ 
qrr atft 7 ,sft vt
n js  TOi'fcj ?nW> %
¥ t« if  $ 1 to  ***** $ i  to  fW ts * t  
« r »  «ffc « r o  efhr nvWfr vr r̂r 
^»t?VTO |, to  % tar * «rc. $rt ?«» 
<t enre «n* vr wflrpT fSranr#rr :̂ m  
jj i t o  »nrWf? ^  *  *TjjT Jim

*  -
‘"Hie evidence produced in this 

case has been examined minutely 
by the different bodies. It is 
clear from the evidence that the 
initiative for the purchase of the 
Mundhra shares in the June tran-
saction did not emanate from (he 
Minlsfcr himself. The selection 
of «U the shares or the determi-
nation « { tfee prices or the princi-
ples on which they were to bo 
based ware nut brought to (he 
notice o f the Minister before the 
transaction w** concluded "
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t o  % 4  TOft *  * tto  %
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f^&t % Vs 'TTfn f  t
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"We will first travel back to 
the year 1856. Mr. Kriahnama- 
chari told us that he knew about 
certain of Mr. Mundhra’s activi-
ties, which he specified, as far 
back as 1955. As he chose his 
words carefully, It will be fairer 
to use his own language He 
said* '
“Mr Mundhra is a person who 
comes under the purview of the 
Government We did not like in-
tegration; and we did not like 
inter-locking of funds I did not 
like his getting control of these 
companies "

In another passage he says

'The position about Mr Mun-
dhra, as> I knew, is that he was 
buying companies, as most other 
people are doing He has used 
funds at one company tar the 
purchase of another and the inter-
locking is the main scheme of 
building up an empire In this 
particular case, he is very young 
and inexperienced and that is why 
from the beginning I told my 
predecessor, who asked me to ' 
meet him in 1955, that I did not 
think him any good.”

»t ift fcpfr f fr A *  fwmm O 
frnr nft *ra *t 

ft? t o t  4m wnrit t  •
Shri Nautdr Bharueha (East Khan- 

deah): Read page 91 What does it 
all amount to?

Shri f .  N. Stagfc: I certainly will
do it

;w % * w f* rn r ;tar*t*ft $
% it• tt»  ihr*

wrv 5 *ffr %
t  ft*  fw w n u ft m ill  *

v w 'A
*  * I f  t  %  w m  |

fa  «ft €t« €to » w m »3  % «mr
#0 f* r -

# 3fr »fto ffo
vr r % «nrm, *rt 3*r #

*  firaT <n
"It seems very strange that, 

despite so many stringent mea-
sures in the Companies Act,, 
right at our very nose Handas. 
Mundhra can do what he likes. ..
I do think we must have some 
reserve powers for Government 
at least to secure information and 
to prevent mischief when a large 
block at the shares of any com-
pany whose capital and assets an  
more than 20 lakhs are to change 
hands”

rtfrerft* *r nr *rt *t tft Sfa*

arfr w  iff *ft

•PT fWT®T It, VT STT̂ t %
€t» twnwrcft vnm* «Jt t 
a #  im  #  m  it*  zfo ftutm-4tO % 
*rm *rnpr *  *>?t, ?t fapsrw 
fcs^r fa»rr ft, ft rftfsr anfr pr 
$*pr?r fHtw M r, wtt ft« 2t» fwr-
HWTt ^ w  *T<T &5lf fa
*  n r wnr *Kt fa  n r h r r v  *r Wt<r
gVI JTC jw r ?it
j y r  7 «rs*r t  W
ajwift'T I  *n *r̂ t.
«fk  n r v t f*r *TH *tT «r *j h  ? w r 
quiff ir *ifi« ^sft’T vflnrt ¥t {kft 
tfrr ^9 ^Hvrrt vt jrr?r vr* %
^r uPwrfwt % ftrfrnt vrNrf «#t 
gfeit firftn w  in% iff vrtnvrf <t, 
?fr *  nr »wr vt irvm wt fa 
tr »& « tv iw m H tv T ix f t t o i f t »

Xft % ^  ^  ^ ^
ito ^t* fw iynnft ^  ^ ^
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^ fiifv  | ?fr art <M hle  vhrw  |
w 5 ^ m f3 R r v w | a r r ^ f  ? ^vfsrr 
'rrtprr f  %  ^ o  m  «»t

1 1 | w fvs «prm | firr 
to 's?t i t *  # «*r w  «ftvr «wpr 
t?t 11 w  % fmwrm ̂ ..........

«ft fWh* n W  : <rr ert
% m ft i

«ft JTo ITTO ^  w  *tar
v^ rr ^ r r   ̂f«F ^  <nftrr «wt jw  i 
w r ^ greuw m fl yr ?

firfawsT 5? ftwr f i f ’iftf 
«Fhf^ «n€f «pt * if grrar w r  t^p rp t % 
ftp5r%̂  i f ferr *r° «fto wft 
<n̂ f vt, Tt# «r vi# *t,
*  t o  tfrsr % t o  f̂tar aft?# 
1ft *nr & i

•ft fW N  rW t : *,oo0 *o *fr
srra1 ?fr v ft  i

•ft sro mo Ri5 : %x =frx v t vg if 
I

^»TT, #  TO «Ft SiffTT r̂i^dT { 
ftp TOt n R ^ r H W rsriT ifiw ru ft 

^  R^rri w siiooo 
«T^4KrfiwarrT^t, ^icr«p^, *r$ti 
H TO »r?!T % h hh  t o  wrt mt fru p  
WJT ̂ n>ST ̂
«n7f «T«T# WPT Tt >fr Tifrw % 
?rw# ŝr ^  spt #ijtt ^jft f% t o  r̂a1 
«pt m *  v k  fa tflMfayd m £ f $  sper ̂  
r̂<n f^qr | in sr̂ t i ^  ftW rw  trrzf 

«ptf j p - ft ?t*ft far<r# ^hit ’err?* 
tN 1 ?3ik * t  ?s?t ^  f*prr ^ rr i 
TO *r«p* ^ ^ ■Rprr ^ r r  f  In? m  
*g<T v r * R  ft xrfer vtl vl¥ «ms vw? 
f lfflflR I r a w  V IHŴ W *R 
fe n  arn? %  ̂ 3»r% ’s i^ l lw  t  w ?t
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tfcrr Pw*r wr fwr eft f*r *t 
nr # *tf *r# $r*m f»r «nfrr 

Tfsrr *tf& $ i f *  nr tafafiraf *

f*r ntffr i  fa  ar*frr <n: s i  f fa r  fjp^- 
«rrsr finmrar ¥t t o  *rfc * f  
Tnff^jrr f̂ ncW 3 #3 ft* tftn ff i 
r̂r| V®rr vt ftwnrr ft *rr «rar ift 

HWWd1 t̂» «PTC Vtt '̂BT Tt* 
%ITO VtfJRT ŜTT flPTT ^  fa
tr#sr *t *t $ «  ftprr * f  tos ertr & 
flitnt wi*î  wr ?ft ^ *rf vfif %
f̂ TTT ^HK f  fa  f̂cT VCT5R ^t HI*
fs^rrf ihrr $ * f  f t  $ i

A Iff Vf«TT ,fTf?TT g f a  «it«ftfzw
tn^fsr «pt ^  % *ror  % «rft »f
*flFT Vt »TPT?TT OT'R *>T fc*TT I
ffltr t̂ jrf? *̂TTT q w o  ’*PTtft 
W>T fapr *ftnt vt 5TRTT *  *?fa 
^oo ^Ttf ^Pt "Sfft »Tjjt f  >j«i+l 
fa»ft prf'Tf^T *T ?ffit f r ^ T T  f f t  % 
^rr»r srcrforoftflff % W  stat *ftr irf
«rf f3TTT f*RcTT TfT, eft *Tf T O
^nr ^>ft *Tc*T 5Tft f t  ^T T  I *rffc 
v i s j h r  ^t *r^rr t  <ft f»w t 
f̂ssnp <TTF5 SPTT WPS

«F«sfj srtht T̂tf*r vtr sw â P ^  
^  fa?rr t o t  *rf wrwm «mr *rgt f t  
*rwr i * * *

3TfT ?RT m!*5R> HTfatf vt
fr ftt  m  a r o  t . *  W  % 
fa nr fWtf ? 5  *rrft ?ft*rr
^ fffiR or ftnrr f  i eunsn ^rR r^r % 
jtk trh f^r^r ^  n sm*r<t * k z t  % 
■m f f ^ l H  % ?ft*ft

' ‘vw f^rr fjjsmf’P̂ tT'T ^t’pnfr # 
v«ffetT *TT, *f!!?PT 'rf»5Rf Ĵft̂ PT
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3*  t o  **r *rc fer «ftr g?r ^fNt 
<tt >ft ft*n* < m  f*^ for re ^r  
vwr tmmrv 1 $  § m  iwktt 
ffV ^T T  qf«nr frtPw v v i  
<rrft ssfhtrr vr ^rfawr fvrn  ̂1 
zm v! f# nr m  *ft *ft jsmr wn 
r̂rff  ̂ «ftr ^ft «n»m

w  f^rW **?n ^ifft fc art f»r frel 
m*r  ̂# ?"t» ip*Tnrft firar̂  fin? 
nr# 3i% faf*r % ^ r  ft, ?ft ««»» 

% v k  nr ?rcf Ir snfircr
v»fhR % ?rm% ^ f *rPWT$# at aw 

^ «rfiMfV SBfjRT
v r <wt ^ftm f t ?

a^r < r* f v f t i  v r  * * * * *  f  9xvrr 
^ %PH smiw # VfT t  ^  ̂  ^
n r t o  ̂ t «t t w r t  w j f t  arrq Pp vtfRR 
^r t o  JFt *thi arro; «ftr n f t  t o  ^ t
%*TSSTC3TT ^qrfrf ftruk VT^ftT 
iftp tt f*r ^  HTf  ̂ spt ^fw nr vt 
ftrsifor tt ^rt jft? f  1 4 •Pf'TT 
TOcfTjJ ftrarfT?W ̂  W wm  
f  w?: ^ xnftnc cr«P ?qfr«r
# fw  Tfr t 1 ; w  *r «sfrar nr t̂
*TT  ̂ H vft Ffofin; f«P4T f  f^ ff#  
«ft €to zto fronn^rtt ^t # 

^  Hft ̂ tf5r?r ̂ t t  urtr »r? ̂ r  
fian i ^  wt ^ttb 5rtr ^  *nffcr f  fa  «r̂ ar 
«rf? vt fi*r nr ^=r ^ % «nftr^
?np T?r 1 A ?<r ^  *resr %
* rm  5̂ . ?rnt ^  Hft r^q r ^Tf r̂r 1 

st?t ?t«p «ft fn sftr #otw>t 
«pt ?nrRt, Jjer?r%5TJr̂ ri srw
%gtnTT tic W£ Mt ̂ t»pt % ft fwr 
*fk far ?*r sfcr *rt srrw gif< ^ 
Hft &rr fa  f w  <hrtf * t 

firaT jt«it 1 1 m *  «nmr *ftaff 
wr ^  eft ’sn?PK vt w

•••Emuaged as ordered by the Chair.
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m  spiwrT *  *tm *n»r vtot
HTflT? * ftffT I * ft ff* «ft
«itnn(fJ *sft «ft t«nn«j5T «r
flwpv f  T?pft *nr t  f r  sft *ft*r 
fwr ftrafiift 3 art witct
i t  «r«ft ztrf wit wft m v n it  writ 
*rat, #  ?ft f& «rt fa fim  
vy»TT 1 A ?w^rHP«r^5«TreT5r v ?  v r  
%W* T?HT #  T̂jRIT f  f r  V<

% ?n^tf 3 WTVTT % jft
w k  im n n  t  w&t w w  rr  jftnr 

t 1

rtft % *n«r *rrw *  4  *r̂  *$jtt 
^ r r  jj fv  w  *js*t vr«» % ftwfa# 3  

art *4 % r̂c «r«r f , fan 
n*wrmr, f r * *  # *, ft?  t^ r t f t r  
atm f̂ nnr, * tft fftf f**T srgt Tfc ti 
rr*nft«rr*t?T»5ar3fcqtit 1 
*  vfsir *mpn j  IV »r? up* ly r <iwftr 
*nr $ f*n^ t o  *w* % fstf %ftr 
w  *  fa *  f r  h r  * * * * * *  *RfT 
w  trot <ft wmr̂ m ft x# $ 1 4 

wmrwr j  fr  afr *t>r * r w r  
h o t  % % *nw fereiTv v #  f
*ftr r̂c% ffcw  £ tv  v rh n f *  f t  at
^  TCWTTT *T Ĥ t l[t*TT
dht M r  »nft*T « rf ft»rr f»F w r r r c  
« f« T  V ff antrriT %ftr *TCRt Wto-

*prf<nt * * *  3 «w *np ft 1

**  fn f 9T*rt % ?rre *  «rf v p r  
^nfw  g %  art TOTW *WH *  «t»j#  
| tr t*  aft fw t i % « ro * t> 
«*i»w  #  aft w fir 1# t  w  «tt i f  ̂ n w  
d k  im rth r ih ft a(t ftm r v i  i f t r  
vs wt»r <̂ t art m  f  ??r ^  « i r  t fr  
f^  y r: v jN w  4wwr v t  1

Sl»rl G. B. Fast: Mr. Speaker, Sir,
I had the opportunity of listening to 
the speeches that have been deliver-
ed this morning and also to some of 
the speeches that were made yester-
day I have gone through the rectord, 
of the speeches that were made during 
my absence I should like to express 
my appreciation of the elaborate 
speech delivered by Shn Feroze 
Gandhi and to congratulate him d» 
the immense pains taken by him in 
studying this question He has wad-
ed through thousands of pages of evi-
dence and has also examined the 
'other material It is something 
which, I think, may well (be followed 
by some of us too 1 wonder if we 
are equally industrious

This matter was first brought to 
light by Shri Feroze Gandhi and per-
haps Dr Ram Subhag Singh—two of' 
the leading members of our Party- 
There has been considerable talk in 
this House about the maintenance of 
the highest standards of integrity. I 
wonder if the example set by these 
friends by themselves does not fully 
prove and demonstrate the anxiety of 
the members of the Party to main-
tain the highest standards at public. 
conduct The probe into this affair 
was initiated at their instance. It 
was m the course of the discussion, 1 
think, that took place on the 12th of 
December, 1957 that the then Finance 
Minister himself suggested that a 
Commission of Enquiry should be ae* 
up He agreed to do so spontaneous-
ly and he also had Chief Justice 
Chagla selected for this puxpoae. Tfc* 
choice fell on one of the most inde-
pendent Judges in the country, If I 
may say so—I do not imply thereby 
that others are less so.

After that, the Chagla report was 
discussed here and the Government 
placed a motion before this House 
which, if I remember aright, was 
adopted unanimously by the House?

A number of speeches were attri* 
yesterday and • number of quotation*
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were alto cited from the report at the 
Vivian Bose Board of Enquiry I do 
not know if the purpose was to tell 
us that there were differences bet-
ween the speakers and ourselves I 
do not think there are any In fact 
the scope of agreement and the field 
over which we all have a common 
outlook and a common approach is 
much wider than has been imagined 
We have been of the view—I have 
stated it >n emphatic and unequivocal 
terms more thai? oncf in this and per-
haps in the other House also, and th« 
Prime Minister also did likewise— 
that this ill fated deal of June, 1957 
was ad xtnhusioAv* Jikp .charade 
and it was improper in manv ways 
So far as the references to the report 
of any Commission are concerned in 
order to demonstrate or to establish 
this fact, 1 would tell my friends that 
I agree with them that there js no 
difference between us In fact, we 
have been as anxious to look deep into 
this matter and to make* as piercing 
and penetrating an enquiry into it a« 
might be possible That is tht leason 
why after the report of the Chagla 
Commission had been received we had 
another body appointed

There, however seems to be some 
misconception about the exact charac-
ter of the enquiry that was to be 
made bv the Vivian Bose Board of 
Enquiry and the position that that 
Bonrd had in accordance with the 
statutory rules and laws The Vivian 
Bose Board of Enquirv was appointed 
inder the All India Services Rules 
made under th< All India Services 
Act It was oui desirt and our wish 
that we should seek the assistance of 
eminent and distinguished men for 
determining the issues that were facing 
us Accordingly, we had this Board 
appointed I may state here that I 
had occasion to thank Chief Justice 
Chagla previously and I should like 
<o thank Mr Vivian Boae and his col 
leagues and also the Members of the 
U PSC

Some Hon. Members: What for*
Shri Q. B. P u t: For their report
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1 **n really sorry that some hard 
words have been said about esteem- 

and estimable persons who are 
discharging their duties according to 
Utei* light and who have been ap- 
DouUed with due regard to their own 
capacity for undertaking and fulfill- 
m8 the responsibilities that have bees 
entitled to them

1 was just referring to the Vivian 
Bosp Board of enquiry The Vivian 
Bose Board of enquiry was appointed 
un^er, I think, rule 5 of these rules 
We could have appointed either an 
individual or a Board We made the 
latter choice So, this Board was 

aPPomted Charges were framed 
a£atast the officials concerned, that it, 
Mr Patel, and Mr Kamat Mr Vaid- 
y®nathan was directly m the service 

the Corporation But, the Cor- 
por^tion agreed to refer his case too 
t0 this Board of Enquiry So, all 
the%e three c a s t s  were committed tt> 
this Board of Enquiry What fort 
For g1Ving their findings on the 
charges that have been referred to 
thchi by the Government It is not a 
Commission like the Chagla Commis- 
SI0,i for holding a general enquiry It 
wais a Board of enquirv appointed 
un4er special regulations for a speci- 
fic purpose

A number of references wen made 
vesterday to the Vivian Bose Board 
rePort I do not consider it nece*- 
sary to make anv "pecific reference 
to other parts of the report But, I 
md> submit that the mam facts which 
haVe been emphasised were before 
us when we discussed the Chagla 
Commission report There is haidly 
®nVthing new excepting the fantastic 
thcorj which we have to reject as 
being absurd the moment it is stated 
ab(}Ut assistance being rendered to 
Mitadhra and that being a quid pro 

for this deal To that I may 
have to refer later I am just mpk- 
in$ a passing reference But, sb far as 

other facts go, there is hardly 
anVthing that was not before us whoa 
w* discussed the Chagla Commission 
febort, or which was not mentioned
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[Shri G. B. PantJ 
in the course of that discustfon. So, 
we have now the Vivian Bose report.

Under the rules, that report had to 
be referred to the Union Public Ser-
vice Commission. The rules them-
selves provide this. I think rule 6 
Jays down that any report that may 
be made or any proposal that may be 
put forward will be submitted or shall 
be submitted to the Union Public Ser-
vice Commission. This is a statutory 
obligation; and, of course, there 
cannot be the least doubt that the 
members of <he board knew full well 
that their report and their proposals 
would be submitted to the UPSC. So, 
-there was nothing novel about it:
there was nothing that they did not
know, nor was anybody competent 
to deal with this matter without re-
ferring it to the UPSC.

Apart from what is stated in the
rules, there is article 320 of the
Constitution itself, which lays down 
that no disciplinary action will be
taken against anyone without a re-
ference being made to the UPSC. It 
says:

"The Union Public Service Com-
mission or the State Public Service 
Commission, as the case may be,
shall be consulted___

(c) on all disciplinary matters 
affecting a person serving under 
the Government of India or the
Government of a State in a civil 
capacity, including memorials or 
petitions relating to such matters;” . 

So, the fact that the Constitution im-
poses this obligation on those who 
have to deal with these matters 
would leave no choice to them, and 
this obligation had to be fulfilled. 
Then, it has to be remembered that 
when such an Obligation is imposed 
by the Constitution itself and also by 
the rules, then the opinion of such a 
body has to be given some attention. 
We cannot thus summarily reject it 
and say, well, another board, how-
ever composed it may be, and how- 

, ever rtmstHuted it may be, has look*
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ed into it, therefore, nothing further 
remains to be done and we shall put 
our stamp and seal of approval on it

The Constitution imposes this res-
ponsibility on us and imposes the 
duty on the UPSC to examine such 
cases when they are referred to it  
Well, some people have not been very 
kind to it. The UPSC consists of 
seven members; it has two ex-vice- 
chancellors, one ex-Chairman of a 
State Public Service Commission, 
one ex-Speaker, one ex-senior mem-
ber of the Board Of Revenue, and 
one, I think, ex-Chief Engineer; and 
it* is presided over by one of the 
seniormost members of our services.

So, in the circumstances, to speak 
of them in a manner which, unfor-
tunately, was heard in this House 
yesterday, does not seem to be 
quite appropriate. Of course, 
it is open to anyone to bring a charge 
against any particular person and to 
establish it, but to make insinuations 
and to pass innuendoes against peo-
ple who have to discharge their duty 
and who have been selected by us for 
that purpose, is not likely to hearten 
them in the performance of their 
arduous task.

Now, I would submit that the re-
port of the UPSC is a concise, well- 
written and clear document. One 
may agree with it; or one may not 
agree with it.

Shri Tangamani: There is also a 
dissenting note.

Shri P. N. Singh: Have Govern-
ment taken note of that note of dis-
sent?

Shri G. B. Pant: I agree that both 
of them deserve considerable atten-
tion, and I have given thought to 
both. So, this has to be accepted 
that they have given very earnest 
thought to the matter, they have 
appreciated the importance of the 
issues involved, and they could not 
hove lightly interfered with the re* 

port of the Vivian Bose Board. They
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would, it tlley possibly could, have 
concurred with what has been stated 
by the Vivian Bose Board. 

There were certain thinis which I 
noticed yesterday. Many references 
were rrade to what the Vivian Bose 
Board had said, but the main thing 
with which we are concerned today is 
the report of the UPSC. They have 
given their own reas'ons, and they 
have stated their own views. Why 
should they be rejected simply 
bC'Cause the Vivian Bose Board has 
made in some places references of e 
different type? Those who did not 
agree with ·the report, I think, could 
appropriately have taken that report 
as the text and then given the reasons 
for differing from what the aufh·ors 
of the report had said. That would 
have been the right procedure. It 
was the duty of UPSC to review. to 
take into consideration all that the 
board had said, and the material that 
had reached them. So, on the basis 
of that material, they gave their report 
and their findings. 

In fact, there has been a long-
standing c'onvention that the advice of 
the UPSC should be invariably ac
cepted. So far as I remember, this 
House as well as the Rajya Sabha 
have laid great emphasis on this 
Point. Again and again, we have 
been told that we should not depart 
from the advice that is given to us 
by the UPSC: That to do so would 
be wrong. I would not take much 
time of the House by giving the 
figures from year to year, but I can 
say this that Government have as a 
rule accepted the advice of the UPSC. 

Shri Tyagi: Shall we take it that 
according to their advice, Govern
ment have exonerated Mr. Patel? 

Shr.i G. B. Pant: No. 

Shri Tya.gi: Then, why did they 
not agree to the advice given by the 
UPSC? 

Shri G. B. Pant: The advice that 
was given by the UPSC amounted to 
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exoneration. We accepted the oper
ative part, but did not agree with the 
arguments given by them fully. 

Shri Tyagi: But have Government 
exonerated Mr. Patel? That is what 

want to kn'ow. 

Shri G. B. Pant: No, we have not. 
Shri Tyagi: So the main advice has 

not been accepted by him. 

Shri G. B. Pant: The main advice, 
so far as the operative part of it goes, 
has been accepted. Whether he calls 
it main or subsidiary, I am not con
cerned with that. But that part has 
been accepted. But the arguments 
have not been accepted. (An Hon.

Member: How?). 

During the last 8 years since thi� 
Constitution came into operation, 
more than 53,000 cases were referred 
to the Public Service Commission 
and there were only 16 cases in 
which the Government did not accept 
the advice of the Public Service Com
m1ss10n. That is an indication of the 
importance that we attach to the ad
vice of the Commission; and that we 
are expected to attach under the Con
�titution which lays down that no dis
ciplinary action should be taken with
out reference to the Public Service· 
Commission. When the Constitution. 
lays down that provision, it implies. 
that due weight has to be given to the 
advice received from the Public Ser
vice Commission. 

So we had to bear that aspect ot· 

the matter in mind. But I may say· 
here that the Public Service Com
mission have given some reasons for 
the advice given by them. One of the 
members, Shri Pillai, did not agree 
with the Commission and has written 
a note of dissent. If I may say so, 
perhaps we are more in agreement 
with the note of dissent than with 
the main body of the Report. ( Some

Hon. Members: Yes.). 

Shri P. N. Singh: Should we take
it that Government do not agree with 

the arguments but agree with the 
judgment' 

J4 
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Shri G. B. Pant: I w ill explain 
that too. He seems to be mystified 
over it, but that is a fact and we are 
agreed about it. Why did we agree? 
Firstly, there were no mala fides in 
the case. No one has to this day 

. stated tnat any of these two men, with 
whom we are concerned, Shri Kamat 
and Shri Patel, has derived any per-

; sonal advantage from this affair. They 
may have been guilty of an error of 
judgment. That is a different matter. 
In the'̂  course of the discharge of our 
duties, perhaps many of us happen to 

. commit such mistakes and sometimes 
the consequences of such errors may 
be very serious too. But there were 
no. mala fides in the matter.

Then Shri Patel had rendered 
valuable services to the State for a 
period of more than 35 years. That is 
an aspect we cannot altogether dis-
regard. Then he has been really 
concerned with the reorganisation of 
this Insurance Corporation. He was 
appointed the first Chairman. It was 
a very difficult task. There were 260 
bodies to be integrated and the whole 
thing was to be placed on a sound 
workable basis. He did all that for 
us. (An Hon. Member: Second Valla- 
bhbhai!) Nationalisation was carried 
out through him'. He was the first 
instrument for earring it out. Then 
what else could we have done? Sup-
pose we take the note of dissent, with 
which I think hon. Members opposite 
seem to agree. I think it is said in 
that note of dissent that Shri Patel 
should have been compulsorily 
retired; that is, the penalty of com-
pulsory retirement should have been 
imposed on him. Shri Patel had ex- 

• pressed his desire to be relieved of
office even before we passed our
orders. If he had been compulsorily
retired, he would have been exactly
in the same position in which he is
today.

Some Hon. Members: Not at all.

Shri G. B. Pant: So that nothing 
has been lost.
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There were other points to be 

home in mind. He and oteers had 
undergone the great ordeal and 
anguish of their conduct being sub-
jected to public scrutiny for nearly 
two years. We may not agree with 
the man’s behaviour, we may not 
agree with what he has done, but 
we have to take a human view of 

■ things. I may tell you that things 
had so developed that Shri Patel’s 
case had become almost a symboUe -• 
case, and we did not want unneces-
sarily to create that a sort of feeling, 
which would not be in the interest • 
of the country, when nothing substan-
tial was to be gained by adopting the 
other course then before any such 
orders could be passed, the report 
and the proposal would have to be re-
ferred back to the Public Service 
Commission. It would have taken 
them two or three months again and 
then they would have to come back to 
us and then we would have been in 
a position to differ from them. It was 
better to relieve him, by virtue of 
this order, three months earlier than 
to keep him on in the service for an-
other three months.

So we have not lost anything. We 
have allowed him the benefit of 
doubt, an hon. Member said, but we 
have in the totality of circumstances 
considered it in the interest of the 
country to adopt the course that we 
had, and I think it rather an act of ‘ 1 

wisdom, if you may so call it, where 
a man might even deserve a harsher 
sentence, but you sometimes bend 
down and treat him in a kinder way, 
specially when we do not lose any-
thing, as 1 said just now. If the 
sentence of compulsory retirement 
had been passed, then too the con-
crete result would have been the >1 
same; it might have been a little 
worse, because he would have conti-
nued for another three or four 
months. ' ^

I may also tell the House that 
there was growing impatience in this 
House as well as outside in the conn-



6963 Motion re: BHADRA 17,

try about the Report of the Public 
Service Commission and the action 
that the Government were going to 
take. The atmosphere was getting 
vitiated. I had occasion to state at 
a place somewhat distant from here 
that I was of the view that Shri T. 
T. Krishnamachari was not to blame, 
dircetly or indirectly, for this deal; 
and that is the view which I hold 
even today.

Shri Braj Raj Singh: The conse-
quences will follow.

Shri Naushir Bharucha: Does he 
not want to recall him7 I agree with 
his views.

Shri G. B. Pant: I said that there 
were some whispers here and even 
some questions were asked indicating 
that we were trying to create pre-
judice against Shn Patel and others 
oy making statements of this charac-
ter, and that the Public Service Com-
mission having been appointed by the 
Government or being directly con-
nected with the Home Ministry, 
would not look into the matter im-
partially, in a detached and dispas-
sionate way.

So, looking at all these things, when 
we are gaining by this method whaf 
we would have achieved if we had 
followed the other course suggested 
by Shn Pillai, I do not see why there 
should be any objection m any way.

Shri Pillai gives the reason. He 
says that so far as this goes, Shri 
Patel’s is of a sort of pushful, restless 
nature; once he takes up a thing he 
will plunge into it whole-heartedly 
and not take any rest till it is finished. 
That, he gives as the explanation for 
all that was done and not any mala 
M et.

Shri Tyagi: The Minister was also 
of the same temperament.

Shri G. B. Paat: Well, it both were 
of the same temperament, then, so 
221 LSD—5.
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far as Patel at least was concerned, 
he was not moved by any other consi- 

' deration except his own irresistible 
and tireless zeal to do and to accom-
plish whatever was assigned to him. 
So, he did it. 1 do not think, in the 
circumstances, this House should have 
any objection to the course that we 
have adopted.

So far as Shn Kamat goes, he 
was only censured Shn Kamat, 
whatever else one may say, was 
technically and also in the eye of the 
law guilty He was the chief exe-
cutive officer of the Corporation and 
he had to be careful in that capacity. 
Shn Patel had been called by some 
persons an intermeddler, idferloper 
and this and that. But so n r  as 
Kamat goes, as the Chairman he 
had to be there. But you would all 
agree with me that Shri Kamat has 
acted with grace throughout, that he 
has made straightforward statements, 
that he has accepted his responsibility 
in an unqualified manner and words. 
(Interruptions) So, the Commission 
inly suggested the penalty of cen-
sure and that has been accepted by 
the Government. ,

Now, Shn Kamat, by this penalty 
of censure does not suffer much. But 
our acceptance or the way in which 
we have dealt with Shri Patel’s case 
does inflict great loss on him. He will 
be out of service; and he has yet 
some years when Tie could have 
earned his salary and other privileges 
associated with service. So, a censure 
is as much a technical thing as was 
the technical breach of Shri Kamat; 
while, in the other cam, the sentence; 
howsoever imposed on Shri Patel, is 
a more serious one and affects him 
seriously.

Shri Naushir Bharucha: He can be 
made a Governor. (Interruptions).

Shri G. B. Pant: It is difficult to 
hear the words.

Slut Braj Baj Singh: He will be 
rewarded elsewhere by being made 
a Governor.
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Shri G. B Pant: Sfefar as I am 
aware, he has no intention of joining 
any other Arm or any other concern, 
but, perhaps, the hon Member who 
just spoke knows his mind better 
than I do (Interruptions)

There was a reference in the Bose 
Board report about the help that had 
been rendered to the Congress orga-
nisation by Mundhra being responsi-
ble for the help that was given to 
him I never heard anything more 
fantastic But, it is not only that It 
goes on to say also that when a mill, 
which employed, I think, about 2,000 
or 3,000 labourers in Kanpur, was 
going to be closed, the Government 
intervened m the matter and asked 
Mundhra not to close it but to make 
the full use of the installed capacity 
That was another reason which 
weighed with Government m taking 
this step

Well, Sir, the Government has to 
deal with the industrialists all over 
The new Swatantra party has been 
cursing the Government for its treat-
ment of industrialists in general* 
(Interruptions) It is saying that Gov-
ernment has in a way interfered 
with everything concerning industry 
Then, we must also remember that 
just a few months before this deal, the 
socialistic Budget of 1957 was adopted 
and new taxes like the Wealth Tax 
Expenditure Tax etc were imposed 
Then, hon Members know that at 
least one of the industrialists who had 
made a great fortune recently sen-
tenced to 7 years or more in the pro-
ceedings by Government taken against 
him If Government were to be carried 
away from the performance of their 
legitimate duties Ify any such consi-
derations, then I think, this could have 
also some influence on other p&Fties 
who have been receiving similar 
donations and, perhaps, much larger 
ones not only here from people within 
the coufliry but also from fellow, 
patriots in other countries
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Shri C D. Pagde (Naim Tal): 

Fellow travellers?

14 hrs.
Shri G. B. Pant: So, it seems to me 

so absurd that one cannot Imagine 
how much a suggestion could have 
been made But, I do not want to pur-
sue it further Let everyone search 
his heart and that would give him the 
right answer

So far as this matter is concerned, 
I had taken more time than I inten-
ded and I wonder if there is any other 
ppifrt to which a reference is neces-
sary So far as Shn T T Krishnama-
chari is concerned, I have expressed 
my views and I do not think we need 
have brought in his name today be-
cause really we were dealing with the 
cases of the officers against whom 
these proceedings had been initiated 
I hope that we all stand benefited by 
the experience that we have gained 
during the last two years I think it 
is one of the features of our demo, 
cracy that we are able to discuss 
matters of such type, not once, but 
again and again,, and while m other 
places no one is allowed to open his 
mouth against the Government, we 
again and again invite people to shoot 
and shoot hard as much as they can 
and still we remain unscathed and 
unhurt and so we shall continue

Shri Harish Chandra Mathnr: As
the hon Home Minister has said, 
even in my opening address I did say 
that so far as the attitude of the Gov-
ernment was concerned, it had been 
one of absolute democratic dignity, 
first in the appointment of the Chagla 
Commission and then in the appoint- 
ment of this Board of Enquiry By 
putting persons of unexceptionable 
character and persons about whose 
ability, integnty and independence 
the whole country is proud, they have 
done this It clearly indicates the in-
tention of the Government. They 
wanted the whole truth to be investi-
gated, and to act upon it

SfcPTKMSER B, 19*6
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After the observations which the 
hon Home Minister has made, it be-
comes really difficult for me to dis-
charge my responsibility which I owe 
to this House Many Members have 
participated in this debate and have 
given expression to certain views to 
which I do not subscribe As such, it 
becomes incumbent upon me to take 
note of the criticism that has been 
made in this House on the basis of 
this motion moved by me All those 
who participated in this discussion 
■are in complete agreement that this 
deal which was put through by the 
LIC was a stinking onev that it could 

not be suppressed, that it could not 
be defended today, that it was a 
scandalous deal Even the Govern-
ment is agreed that there was a wrong-
ful loss of Rs 10 lakhs to the LIC 
and that Rs 50 lakhs had been lost 
There is complete agreement There 
was also complete agreement amortg 
all, including Shn Feroze Gandhi, 
that Shn Vaidyanathan and Shn 
Patel were primarily responsible for 
this deal The hon Home Minister 
expressed that the mala fides of Shn 
Patel have not been alleged anywhere 
But let us look at the circumstances 
of the case that have been brought 
out It is clear from the record 
that the assurances given by the Gov-
ernment on the floor of this House 
have been brushed aside by Shn 
Patel and it is his hand which brushed 
aside all the assurances given by 
Shn C D Deshmukh on the floor of 
this House regarding the investment 
It is his hand which made the invest-
ment committee and the executive 
committees defunct and fuhctionless 
It is Shn Vaidyanathan who submitted 
a note to Shn Patel, as the managing 
director from that place saying* ‘‘Let 
you and myself arrogate ~ all the 
powers which belong to the invest-
ment committee and the executive 
Committee”  Shri Patel put his seal 
on to it. It is only because of these 
circumstances that they could put 
through certain deals Shri Patel 
further completely ignored the written
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^action given by the former Finance 
M) fnster, Shn Deshmukh There was 
a ^written directive that Mundhra’s 
shares s^ou^  n°t be touched Can one 

that there were no mala fides 
wj,en they push and brush aside the 
wr|tten directive given by the Mrnis- 
tej-in-charge Then, when T T K 
conles> he puts his seal on this malad- 
TW|fi istration of the LIC It is only 
tVl„>t seal put by the former Finance 
Mi|ru»ter that is responsible for all this 
maladmmistration in the LIC. Other- 
Wlfie, these deals would not have been 
^raible Here the direct responsi-
bility of the former Finance Minister 

attractedis
fllr. Speaker: I have been noticing 

in the course of the discussion we 
^fer to the conduct of the Govern- 
m£nt The Resolution of the Govern-
ment is exonerating some and is 
a K̂>ng that the conduct of Shn Vai- 
.yanathan must be scrutinised The 
^ n  Member seems to be arguing on 
tpC side of the Government when he 
ir1 x>ne breath says that Shn Patel has 

q\. been exonerated Now, if he says 
tpBt T T K  was responsible Shri Patel 

*es out of it
Some Hon Members Both are res 

p^rfsible
Shn Hansh Chandra Mathur. Their 

r<;sponsibility is so inter-twined and 
^ e  responsibility of one cannot be 
-jced unless and until one talks about 
^ e  part played by the other That 

what the Commission has said and 
Vpe Board of Enquiry has said They 
*^y that they do not want to make 
*^y observation which is noT absolu- 

-ly necessary to deal with the limited 
^irpose of the enquiry before them 
VAd with that limited purpose in 

,ew they have made these ohserva- 
ons My mam point is that wnen 

H>e former Fmance Minister said “I 
/ill have nothing to do with the 
jews given to me by Hiranandam or 

. 4 anybody and I will let the funds 
gambled away by Mr Vaidyana- 

VMan ”, he puts his seal on to i t  Thu 
^  the foundation stone of all the mal-
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administration in the LIC No mal-
administration would have been possi-
ble in the LIC if this had not been 
done This is not only the constitu-
tional responsibility but the direct 
responsibility of the former Finance 
Minister

Shrl Khadllksr: From what he said 
in the opening remarks it seems that 
he supports the Government Resolu-
tion or the official Resolution If he 
supports it, logically. T ’ T K does not 
attract constitutional responsibility I 
would like that explanation from 
him

Shri C D. Pande* It is the personal 
opinion

Shri Harlsh Chandra Mathur
There is no other consequence which 
would follow from the facts which 
have been stated here Shn Kamat 
about whose integrity so much has 
been said ha* stated that if the 
ordinary course would have been fol-
lowed, it would have been impossible 
to make this investment Why was 
not the ordinary course, ordinary pro-
cedure, followed’  The whole clique 
is there all the time I do not say
for one moment that T T K had
any mala fides but I definitely say 
that his direct responsibility is in-
volved and attracted here At least 
I  stand here today convinced that 
only Shri Vaidyanathan and Shri 
Patel had mala fides and they are 
responsible for the whole bungle that 
has happened From the beginning, 
step by Btep, they go on taking all the 
power m their hands so that this 
deal is only a culmination of a series 
of steps taken by this clique of col* 
lotion and conspiracy. Because of 
these two men, Shn Vaidyanathan 
and Shn Patel, let it not be said by
anybody here that it happens like
this in the public sector It is oniy 
because this thing is in the public 
sector that it has been exposed to 
public gaze So many things happen 
in the private sector Shri Vaidyana-
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than is tiie contribution of the private 
sector—let us not forget it—and ne 
has played the most dominant role in 
this matter

When my hon friend Shn Feroze 
Gandhi was making a speech, he de-
voted all the fifty minutes given U> 
him to defend the then Finance Min-
ister You just ask him, Sir, how he 
comes in and why any reference 
should be made All the 50 minutes 
were devoted for that purpose The 
position has to be clarified This is 
one point which I have just placed 
before the House In the face of it, 
Sir, the House or anybody else can. 
draw any other conclusion 

Then, very cleverly this point was 
not referred to by my hon friend 
who in all the 50 mmutes dealt with 
the responsibility of the former Min-
ister Now there is the other point 
which has been referred to But the 
full implication of it has not been 
understood This has reference to 
the draft put up by Mr Patel to Mr 
T T Knshnamachan on 2nd Sep-
tember Mr Knshnamachan’s whole 
case, let us remember, is that he did 
not know about the details of this 
deal till the matter was enquired by 
the Chagla Commission This is the 
theory on which my fnend here built 
up the whole defence Let us see- 
how this is explained here He him-
self saw the force of it I will read 
out the relevant portion because I 
will have to draw certain conclusions 
from it When this reply was drafted 
Mr Patel put up a note to say that 
it was only a negative answer, that 
no such deal took place Mr. Patel 
said

"We could satisfy ourselves 
with a reply in the negative; and 
that would be strictly correct also 
on a literal interpretation o f the 
question It would, however, to 
my mind, be an advantage to 
give a fuller reply If this is 
accepted, then the portion within

SEPTEMBER 8, 1989
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tne brackets may be included in 
the reply”
The portion referred to was drafted 

by Mr Patel himself mi  2-9-1957 and 
ran

"The report presumably had re-
ference”—he wanted to give fuller 
information—“ to the purchase 
by the Corporation of preference 
and ordinary shares in a number 
of industrial concerns which were 
the property of one individual, 
Shn Handas Mundhra The total 
amount thus invested was of the 
order of rupees one crore and 25 
lakhs The purchase was effected 
because the shares in question 
appeared to be a worthwhile in-
vestment Incidentally, the pur-
chase assisted in averting a possi-
ble difficult situation on the Cal-
cutta Stock Exchange”

This was put up to Mr Krishna- 
tnachan, along with Mr Kamat’s letter 
attached to the pad on 3-9-1957 I 
am not concerned with Mr Kamat’s 
letter because there is some contro-
versy I do not want to enter into 
any matter where there is some con-
troversy Then it is said m the Report 
of the Board “Mr Knshnamachan 
struck out the portion reproduced 
above with his own hand and directed 
that the question be answered as 
amended ” “Those facts are beyond 
dispute”—these are the observations 
of the Board It further says “Mr. 
Knshnamachan said that he did not 
look into these details when he struck 
out the part drafted by Mr Patel 
but we are unable to believe him.” 
When this was put up to him, do you 
believe, can anybody in this House 
believe, that he struck out certain por-
tions and said that the question may 
be answered as amended without 
reading the whole thing? The Com-
mission has not been able to believe 
it. I at least can’t believe it  I do 
not think anybody else will believe it

An Boa Member; Nobody
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Shri Harish Chandra Mathar: There-

fore, at least we will have to come 
to the conclusion that on 2nd Septem-
ber Shn Krishnamachari was in full 
possession of at least these facts that 
certain shares in a number of indus-
trial concerns which were the property 
of one individual, Shn Mundhra, 
have been purchased and the value of 
such shares was to the extent of Rs. 
1,25,00,000 I do not want to go into 
the question of his having withheld 
that information It is a very senoua 
thing that he withheld that infor-
mation from the House

But what are the conclusions? 
Either Shri Krishnamachari approved 
of this or he did not approve of this. 
If he approved of this, then the whole 
thing changes But Shn Knshna- 
machan has maintained throughout 
that he never approved of it, that he 
did not believe in this theory of 
Stock Exchange crisis, that he did not 
believe m any of these things He 
said that in just a casual talk this was 
mentioned to him on 24th June and 
then he found for certain that the big 
deal had been done without his know-
ledge, he did not know that the whole 
lot had been invested in Mundhra 
shares Does it not become the res-
ponsibility of the Minister to look 
into the whole thing, examine and 
see whether the money has been pro-
perly invested in shares? Nothing 
was done Then he tells this House 
and wants us to believe that he did not 
know anything till the Chagla Com-
mission enquired into the matter

Let us again remember that in 
November a statement was placed be-
fore him about the blue chips and 
only two concerns were mentioned, 
which meant that the rest of the 
money was Invested in certain rotten 
firms That was clear because they 
are not included in that statement 
which was presented in November At 
least in November he should have been 
aroosed He is a clever man He had 
been the Minister for Commerce and 
Industry He knows what business is,
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what an industry is, what the Mun-
dhra shares are. It is impossible to 
believe that he did not know about the 
nature of this deal on 2nd September. 
It is impossible to believe that he did 
not know about the nature of this 
deal at least in November. It is im-
possible to believe that he came to 
know about it only in the month of 
December.

Sir, this is only in answer to various 
criticisms by two persons. But, as I 
stated earlier, I submit that so far as 
Mr. Patel is concerned there is the 
least doubt that he and Mr. Vaidya-
nathan were in collusion and cons-
piracy and they worked it up for about 
a year. For us, the deal was only a 
culmination of that collusion and con-
spiracy. I do not agree with either the 
views of the UPSC or the views of 
this Board. A very serious action is 
called for. What for have we passed 
all these enactments? We have passed 
the Anti-Corruption Act. There 
should definitely be a prosecution 
.both of Mr. Vaidyanathan and Mr. 
Patel under section 5 of the Act. They 
have abused their power. It is not 
necessary that they should have 
gained something. That has not been 
proved. Always it is very difficult to 
prove that. But it has definitely been 
proved that they abused their power. 
Had they not abused their power this 
whole deal would never have come 
about, and this deal has resulted in 
a loss of Rs. 50 lakhs. This is prima 
fade a strong case. There are other 
things which could be proved. I defi-
nitely think that there should be pro-
secution under section 5 of the Anti- 
Corruption Act. The Anti-Corruption 
Act has not been enacted by Parlia-
ment tor petty clerks and other small 
ofidals. I f it is to have any mean-
ing, I think It should be invoked here 
and we should go into it

As for Mr. Kamat, I am in perfect 
agreement with all other friends. 
Though I said a few harsh words the
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other day, I have not the least doubt 
that he was not in the conspiracy. I 
have not the least doubt that his bona 
fides cannot be suspected. But I do- 
maintain that his negligence was there. 
Even cm 24th April when the deal was 
struck he knew by the statement 
which was placed before him that at 
least in one deal instead of Rs. 80 
which was asked for by Mr. Mundhra 
himself—that was fresh in his mind— 
Mr. Vaidyanathan was wanting to put 
Rs. 82. He corrected it. At least that 
should have warned him that there 
was necessity to check up. He should 
have asked Mr. Vaidyanathan why he 
was putting Rs. 82. That was a clear 
indication that more was being paid. 
If this common intelligence is not 
exercised and if public money is 
squandered like this, then I must say 
we are only encouraging people to be- 
negligent and to get away with it. I 
do not doubt the bona fides of this 
man. I believe that he acted courage-
ously in certain matters. But it must 
not be forgotten that the power of 
executive was delegated to this one 
man. He goes so casually about it. 
Are our public funds to be adminis-
tered like this? Is this how we are 
going to build up the morale of our 
public services. If the morale of our 
services is going to be disturbed by 
actions against such persons, I think 
our services have to be reconditioned. 
We cannot carry on like this. This is 
not the way to build up the morale of 
our services. Certain other steps will 
have to be taken to build up the 
morale of the services and the services 
must be reconditioned.

Now, Sir, about the U.P.S.C. I very 
much agree with the hon. Home 
Minister. It would have been impossi-
ble for him to do anything but to- 
refer this case to the UPSC. It was a 
statutory obligation and it was his 
duty to refer this case to the UPSC.

Mr. Speaker: The hon. Member has 
in his motion referred to the report o f
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the Vivian Bose Board and the advice 
given by the UPSC, and the resolu-
tion thereon. So far as the Union 
Public Service Commission is con- , 
cemed, it relates only to Shri Patel 
and Shri Kamat. I find from the 
terms of reference to the Vivian Bose 
Board that three persons have been 
mentioned, namely, Shri Patel, Shri 
Kamat and Shri Vadiyanathan. There 
is nothing relating to Shri T. T. 
Krishnamachari. How does he come 
in here? I was not here when the 
debate was opened .yesterday. I was 
attending to some other work at ]iome.
I am really surprised how Shri T. T. 
Krishnamachari comes into the bar-
gain. '

Shri Naushir Bharucha: Page 91
of the report of the Bose Board refers 
to that aspect, exonerating him.

Mr. Speaker: I consider all that
irrelevant—whatever Shri Vivian Bose 
might have said.

Shri Parulekar (Thana): There is 
a reference to Shri T. T. Krishna-
machari in the resolution adopted by 
the Home Ministry. It says that the 
constitutional responsibility is attract-
ed in the case of Shri T. T. Krishna- 
marchari.

Shri Harish Chandra Mathur: This 
report makes mention of it at three or 
four places. The constitutional res-
ponsibility has been mentioned in the 
Government resolution itself.

Mr. Speaker: Let us dispose of it 
one by one. The Vivian Bose Board 
consisting of three gentlemen was 
asked to look into the case of Shri 
Patel, Shri Kamat and Shri Vaidya- 
nathan. The Union Public Service 
Commission was asked to look into 
the case of Shri Patel and Shri Kamat. 
The Government resolution is not with 
respect to the Chagla Commission’s 
report—the Chalga Commission’s re-
port had already been examined by 
this House—but only with respect to 
Vivian Bose report. Then comes the 
advice of the Union Public Service
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Commission. The Government resolu-
tion is not a general resolution relat-
ing to everything. The resolution 
must be read in the context of the 
Bose Report and the advice of the 
Union Public Service Commission. We 
will assume that Government also 
had made a mistake. There is no 
meaning in my allowing all sorts of 
references to be made. The Govern-
ment resolution itself is irrelevant in 
that a reference to Shri T. T. Krishna-
machari does not arise.

Shri Harish Chandra Mathur: Then 
I apologise. Of course, when we are 
discussing the whole thing. . . . .

Mr. Speaker: Government them-
selves committed a wrong thing. They 
need not have brought in Shri T. T. 
Krishnamachari—who left the Minis-
try:—over again. Somehow it has been 
allowed. The hon. Member will now 
conclude.

Shri Harish Chandra Mathur: I
will conclude in two minutes. I will 
not take more time of the House. I 
have mentioned about Shri Vaidya- 
nathan, Shri Kamat, Shri Patel and 
Shri T. T. Krishnamachari. There re-
mains only the Union Public Service 
Commission. There is nobody more 
anxious than myself—I can assure the 
Home Minister—who want that there 
should very great respect for the 
Union Public Service Commission. 
I have been raising this issue for the 
last four years. I have written to the 
Home Minister. It is not our fault. 
I Wish the hon. Home Minister takes 
note of this fact. What is it that 
prompts all the Members, without 
exception—not even Shri Feroze 
Gandhi ai;id not even one Member has 

' been, able to be charitable to the 
UPSC—to say what they have said 
about the UPSC? It is really unfor-
tunate. I do not know who is res-
ponsible for it. Why is it that this 
sort of feeling is there? I wish only 
to ask the hon. Home Minister to give 
serious thought to this matter and to 
take such steps as will restore the res-
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pect and confidence due to the Union 
Public Service Commission.

Shri G. B. Pant: I am prepared to 
meet confidentially and privately any 
Member who might have any com-
plaint. But just to set afloat a rumour 
and then to make it a ground for 
condemnation would not be appro-
priate.

Shri Harish Chandra Mathur: I
entirely agree with him. As a matter 
of fact, it is our deep anxiety that at 
least the high judiciary and particular-
ly the Union Public Service Commis-
sion should be above suspicion, above 
reproach. I only wish that it should 
be our greatest pleasure to be able to 
contribute something towards restor-
ing this respect and confidence in the 
Union Public Service Commission. I 
hope the hon. Home Minister himself 
will give some Bort of thought to it, 
namely, why this feeling should be 
there and why it is so. Let him look 
into it and let him do the needful. I 
will not take up any more time of the 
House. I close.

Mr. Speaker: Shall I now put the 
amendments to the House?

Shri Bhanja Deo (Keonjhar): I
want to withdraw my amendment 

Mr. Speaker: Has the hon. Member 
the leave of the House to withdraw 
his amendment?

Some Hon. Members: Yes.
The Amendment was, by leave, 

•withdrawn 
Mr. Speaker: I now put the sub-

stitute motion of Shri Jaganatha Rao 
to vote.

The question is:
That for the original motion, the 

following be substituted, namely:—
Division NO.i 

Abdul T itwrf, Shri 
Achar, Shri 
Afidi Shri „
Ambtlam, Shri Sobbbdi 
Aiunrnjhim. Sbri S. R.
Baser#. Shri P. B.
Borman, Sbri 
Strop*!, Sfari P. L.
Hlnsat, Shri B. It

Vivian Bow 6678
Board of Inquiry’s 

Report of Life 
Insurance Corporation 

Inquiry
“That this House takes note of 

and approves the action taken by 
the Government of India as con-
tained in the Ministry of Home 
Affairs Resolution No. F. 15|58HS 
dated the 27th May, 1959, in the 
cases of Shri H. M. Patel, Shri G.
R. Kamat and Shri L. S. Vai'dya- 
nathan on the advice given by the 
U.P.S.C. on the Report of Vivian 
Bose Board of Enquiry.*

The Lok Sabha divided.
Mr. Speaker: Last time when the 

House divided, we found a number of 
hon. Members saying, “My vote was 
not recorded" and so on. I am afraid 
hon. Members are not pressing the 
buttons carefully. (Interruptions).

An Hon. Member: Both hands are 
not used by some Members.

Mr. Speaker: I am extremely
happy that I do not have any difficul-
ty in the matter of voting, whatever 
it may be with respect to other 
matters. Both the hands must be used 
and they must continue to keep those 
things pressed until the gong or the 
bell rings for the second time.

There is one other thing also. I 
had complaints that some hon. Mem-
bers come to the front bench from the 
back bench when they want to speak 
and during the division, they press 
the button in that seat. The other 
hon. Member whose seat it is, com-
plains. “I was not present; some other 
Member has voted” . So, hon. Members 
will kindly go back to their seats. 
Even now it is not too late; they might 
go back to their proper seats, to avoid 
misrecording of the vote.

The result of the division is as 
follows:

Ayes: 121: Noes 47.
[14.40 An.

SEPTEMBER ft, 1989

AYES 
Bhatttcfcarys, Shri C. K. 
Biiwu, Shri BhoUnath 
Borooah, Shri P. C. 
Bnfowar Pruad, Shri 
Oiandafc, Shri 
Chadra Shankar, Shri 
Choadhry. Shri & L. 
Du, Shri K. K- 
Dm, Sbri N. T.

Ditir, Shri 
Dcaai, Shri Martrfi 
Dwiredi, Shri M. L. 
Bachntn, Shri V. 
Bbfiperuitul. Shri 
Oonaptthy, Shri 
Qanpati Ram, Sfari 
Gfaoih,ShriM.lC. 
Gohaktr, Dr.
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Ooaader, Start K. Ftfiaawami 
Htmmi, Shri Adht 
Jaagde, Shri 
Jess* Shri K. C. 
Jisachandran, Shri 
Jagendra Sen. Shn 
Joihi, Shri A. C 
Jjrotiihl, Pandit J. P.
Keaar Kumari, Sbrimati 
Xaakar.Dr.
Khadiwala, Shri 
Xhimji, Shri 
Xrialrn* Chandra, Shri 
Kunel, Shri B. N.
Lahiri, Shri
Mafida Ahmed, Sfcrimati 
Mahanty, Shri 
Main. Shn N. B.
M m o l, Shri 
Mandal, Dr. Paihupati 

■ Maniyengadan, Shtl 
Maajula Den, Shnmati 
MinimaU. Shnmati 
M in , Shri B O.
Mian, Shn R. D.
Mura, Shri R.R 
Moraika, Shn 
Mvrmn, Shri Paika 
Nut, shri Kuttikriihnan 
Nehru, Shrunati Uma 
Neawl, Shri 
Padam Dev, Shn

Pwde, Shri C. D.
Pander, Shri K. M.
Panna Lai, Shri 
Parmar, Shri Dm  Bandhs 
Paid. Shri N.N.
Paid, Shn Kafuhwar 
Paltahhi Raman, Shri C  R. 
Pillai, Shri Thanu 
Piabhakar, Shri Natal 
Pragi Lai, Shri 
Radha Raman, Shri 
Rafhubir Sahai, Shn 
Rai, Shnmati Sahodrahai 
Raj Bahadur, Shn 
Rajiah, Shri 
Ram Saran, Shri 
Ram Shankar Lai, Shri 
Rampun, Shn M.
Kane, Shri 
Rao, Shn Tbirnmala 
Rant, Shn Bhola 
Roy. Shn Bithwanath 
Rungrang Saba, Shn 
Sabu, Shri Bhagabat 
Sahu, Shn Rameahwar 
Samanta, Shn S. C. 
Samantsinhar, Dr.
Sardar Shri Bholi 
Sarhadi, Shn Ajit Singh 
Satyabhama Deri, Shrimati 
Selku, Shn 
Sen, Shn A. K.

Sen, Shn P. C.
ShakunlaU Devi, Shrimati 
Sharma, Pandit K C.
Sharma, Shri D C 
Sharma, Shn R. C.
Shukla, Shri Vidya Charaa 
Siddananjappa, Shri 
Singh, Ch. Ranbir 
Sing, Sardar Hukaa 
Singh, Shn Babunath 
Singh, Shn Bahadur 
Singh, Shn Birhal 
Singh, Shn D N.
Singh, Shn Dinah 
Singh, Shn H P.
Singh, Shn Umrao 
Sinha, Shn Satyendra Narayam 
Sinhatan Singh, Shn 
MU'tM Shn 
Suhramanyam, Shn T.
S u n lit  Praiad, Shn 
Tewan, Shn Dwankamth 
Thomaa, Shn A. M.
Tiwary, Pandit D. N.
Hike, Shn
Upadhyaya, Shn ShiTa Daft
Varma, Shn M L 
Vyai. Shn Radhelal 
Wumk, Shn Balkrnhna 
Wodeyar, Shri

Aaaar, Shri 
Awaathi, Shri Jagdiah 
Banerjee, Shn Pramathaaath 
Banaxe, Shn S. M.
Beck, Shn Ignace 
Bhanja Deo, Shn 
Bharucha, Shn Nauahir 
ChakraTanty, Srunau Renu 
Chandramani Kalo, Shri 
Da« Gupta, Shri B 
Dharmallngam, Shri 
Digc, Shri
EUaa, Shri Muhammad 
Qaikwad, Shri B. K.
Gotay, Shn 
Xamble, Dr.

NOES 
Kar, Shri Prahhat 
Katu, Shn D A.
Khadilkv, Shn 
Kunhan, Shn 
Matin, Qazt
Menon, Shn Narayanankutty 
Mohammed Imam, Shn 
Mohan Swarup. Shri 
Mulllck, Shri B. C.
Nayar, Shn V. P 
Pandey, Shn Sarjn 
Paaigrahi, Shri 
Parulekar, Shri 
Patil, Shn Balauheb 
PatU, Shn Nana 
Paul, Shri U. L.

Prodhan, Shn B C.
Rai, Shri Khuihwaqt 
Ramara, Shri 
Rao. Shn T  B Vittai 
Reddy, Shn Nagi 
SakKna, Shn S L 
shann. Shri Prakaah Vir 
Singh, Shn Brai Rai 
Srngh, Shri P N 
Supodhi) Shn 
fingunini» Shri 
Valvi. Shn 
Venn*, Shn Rcmji 
WanoTi Shn 
Yida*. Shn

The motion too* adopted.
Shri Nagi Reddy (Anantapur): The 

left had no trouble ill these days; 
'but today I pressed Shri Rem Barua's 
button by mistake.

Mr. Speaker: Shri H ein  Barua is 
not present here. It does not make 
any change in the count This tact 
that the hon. Member pressed Shri 
Hem Barua’s button by mistake will 
be recorded in the proceedings.




